FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

SITI BROADBAND SERVICES PRIVATE LIMITED OPERATING IN TELECOM

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

AT

[PAN INDIA]

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along M/s Siti Broadband Services Private
with PAN & CIN/ LLP No. Limited,
U64100DL2014PTC267911,
PAN -AAUCS6061L
2. | Address of the registered office Office no — 203, 2™ Floor , J Block,
Prakash Tower , LSC Ashok Vihar, Phase
-1, North West Delhi , India, 110052

3. | URL of website http://sitibroadband.ibc2016.net/

4. | Details of place where majority of The CD has no Land & Building and
fixed assets are located the majority of Plant & Machinery is

located at :
Noida - FC 9 & 10, film city, near Zee
news, Sector-16A, Noida

5. | Installed capacity of main products/ 2 Lakh Broadband customers with BW
services capacity of approx. 400 Gig.

6. | Quantity and value of main products/ | May be obtained by sending an email to
services sold in last financial year sitibroadband.cirp@gmail.com

7. | Number of employees/ workmen Count of employees on payroll - 24

Count of outsource employees - 78

8. | Further details including last available | May be obtained by sending an email to
financial statements (with schedules) | sitibroadband.cirp@gmail.com
of two years, lists of creditors are
available at URL:

9. | Eligibility for resolution applicants May be obtained by sending an email to
under section 25(2)(h) of the Code is | sitibroadband.cirp@gmail.com
available at URL:

10} Last date for receipt of expression of 23.02.2024
interest

11} Date of issue of provisional list of 04.03.2024
prospective resolution applicants

12| Last date for submission of objections 09.03.2024
to provisional list




13} Date of issue of final list of 19.03.2024
prospective resolution applicants
14| Date of issue of information 24.03.2024
memorandum, evaluation matrix and
request for resolution plans (o
prospective resolution applicants

15/ Last date for submission of resolution 23.04.2024
plans

16} Process email id to submit Expression
of Interest sitibroadband.cirp@email.com

AN Cs\"’%

(Mr. Harvinder Singh)
Resolution Professional
In the Matter of Siti Broadband Services Private Limited

(Regn No. IBBI/IPA-001/IP-P00463/2017-18/10806)

AFA valid upto 10.05.2024

Email: Regd. with IBBI: harvindenwakgandassociates.com

Address Regd. With IBBI: 11 CSC DDA, Market A Block Saraswati Vihar, New
Delhi, National Capital Territory of Delhi ,110034

Address for correspondence: 11 CSC DDA, Market A Block Saraswati Vihar, New
Delhi, National Capital Territory of Delhi ,110034

Email: For Correspondence: sitibroadband.cirp@gmail.com

Mobile No.: 9810046631

Place: Delhi
Date: 08.02.2024



WWMW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

IN THE NATIONAL COMPANY
LAW TRIBUNAL, NEW DELHI
BENCH-IV, NEW DELHI
YES BANK LIMITED
Wis

MOTHERS PRIDE EDUCATION
PERSONNA PVT. LTD.
1AL NO. 360 OF 2024
IN C.F. (1B} NOQ. 62B/NDIE02T
1o,
1. PRAVEEN KUMAR
0 - B16, BLOCK MARGOL PUR,
MNEW DELHI - 110083
- RESPONDENT MO, 1
2 GANESH CHANDRA
MG, SEWA NAGAR. LODHI ROAD0,
MNEW DELHI- 110003
RESPONDENT MO, 2
1. SUDHA GUPTA
A-1T2, MEERA BAGH PASCHIM VIHAR,
NEW DELHI, INDHA- 110063
RESPONDENT MO, 3
4. MUS, LALA RAM DASS JAIN
EDUCATION PRIVATE LTI,
PLOT MO, 36, B4, 5ATYA TOWER
COMMUNITY CENTER, WAZIPUR IND,
AREA, DELHI-110052
.. RESPONDENT KO. 4
% MOTHER'S PRIDE, PUMJABI BAGH
BRAMCH, 11/77, WEST PUNJAR! BAGH,
MEVH DELHI- 110028
WRESPONDENT MO, §
B. MOTHER'S PRIDE, VIVEK VIHAR BRANCH
D-ELOCK, VIVEK VIHAR. DELHI- 110055
- RESPONDENT MO. &
7. MOTHER'S PRIDE, ASHOK VIHAR
BRANCH, F-18 A, NEAR SARCVAR
HOSPITAL, MANSARCVER GARDEN,
MEW DELHI, DELHL - 110015
..RESPONDENT NO. 10
8. MOTHER'S PRIDE, BURARI BRANCH
¥H.MNO. 5365 & 9 MAIN ROAD BURARI
GARHI, NEAR SHALIMAR PALALE,
OELHI-110084 .-RESPONDENT NO. 14
5. MOTHER'S PRIDE, DEEPALI CHOW 1546,
DEEPALI, FITAM PURA, MEW DELHI-1t0034
...RESPONDENT NO. 15
10. MOTHER'S PRIDE, DWARKA SECTOR 17
BRANCH WESTEND EDUCATIONAL
WELFARE SOCIETY, POCKET 2,
SECTOR 17 DWARKA, DELHL, 110075
«RESPONDENT NO. 17
11. MOTHER'S PRIDE, DWAREA,
SEC-5 BRANCH NEAR DISTRECT PARK,
SECTORS, DWARKA, NEW DELHI
...RESPONDENT NO. 18
12 MOTHER'S PRIDE, JANGPLIRA BRANCH
3, BIRBAL ROAD, JARGPURAEXT
MEAR JAMGPURA POST OFFICE
NEW DELHI
..RESPONDENT NO. 30
13. MOTHER'S PRIDE, MANSROVER GARDEN
BRANCH, F-12 A MEAR ZAROVAR
HOSPITAL, MANSARUAVER GARDEN, NEW
DELHI, DELHI 110015
«RESPONDENT NO. 33
14, MOTHER'S PRIDE, NAJAFGARH 2 BRANCH
FLOT MO, -4 & 5, NS BLOCHK, RARS I
ENCLAVE | NAJAFGARH ROAD,
NEW DELHI-110043
. REZPONDENT NO. 34
15. MOTHER'S PRIDE, SHAHDARA BRANCH
AT, NAVEEN SHAHDARA, DELHI-110032
...RESPONDENT NO. 35
16. MOTHER'S PRIDE, KRISHNA NAGAR
BRANCH, 5-27, KRISHNA NAGAR, DELHI-

110051
. RESFONDENT NO. 38
17. MOTHER'S PRICE, MUNIRKA BRANCH
D& FLAT, MUNIERS, DELHE 110067
..RESPONDENT MO, 45
15, MOTHER'S PRIDE, NAJAFGARH BRANCH
BLOTHNG, -4 &5 M3 BLOCK,
RIEMA JI EMCLAVE | HAJAFGAR
. RESPONDENT NO. 48
19. MOTHER'S PRIDE, NARELA BRANCH
2013, GLRU MANAE VILLA, RAILWAY
ROAD, NARELA, DELHI
...RESPONDENT NO. 49
20. MOTHER'S PRIDE, PASCHIM VIHAR
BRAMNCH, G-10, PUSHKAR ENCLAVE,
BRSCHIM VIHAR, NEW DELH
...RESPOMNDENT M. 59
. MOTHER'S PRIDE, PITAMPURA BRANCH
AL AGRASEN BHAVAN,
EEHIMD RAMA MARKET, FITAMPURA,
WEW DELHI, DELHI 110034
...RESPONDENT NO. &1
27. MOTHER'S PRIDE, PREET VIHAR BRANCH
4, GUJARAT WIHAR, MEAR PREET WIHAR
METRD STATION
...RESPONDENT MO, 62
1. MOTHER'S PRIDE, RAJOURI GARDEN
BRAMNCH, 115, J9 25 RAJOURI GARDEN
WEW# DELHI- 110027
. RESPONDENT MO, 63
24. MOTHER'S PRIDE, ROHINI BEC-30
(UPCOMING) BRANCH GURLIDWARA LANE,
MWANESH ENCLAVE. JAR COLONY
ROE®| SEC-30, DELH
...RESPONDENT MO, 65
25, MOTHER'S PRIDE, ROHINL SEC-5 ERANCH
EECTOR-S, ROHING, BELHI - 110085
..RESPOMNDENT M. 66
76. MOTHER'S PRIDE, 5UGAR FIE,
ADARSH MAGAR BRANCH
R-12, INDERPURI, MEAR SEHGAL TENT
HOLSE, NEW DELAHI - 110092
. .RESPONDENT NO. 75
7. MOTHER'S PRIDE, SUGAR BIE,
INDERFURI BRANCH
R-12 INDERPURI, MEAR SEHGAL TENT
HOLESE, MEW DELHI - 110812
. RESPONDENT NO. 76
2% MOTHER'S PRIDE, SUGAR PIE,
MOTI HAGAR BRANCH
- 154 - B MEAR ACHARYA BHIKSHL
HOSPITAL, MOTI MAGAR, MEW CELH
..RESPFONDENT NO. 7T
9. MOTHER'S PRIDE, SUGAR PIE,
ROHINI, 3EC 17 BRANCH
SECTOR 17, ROHINI, NEW DELHI-110085
...RESPONDENT MO, 50
J4. MOTHER'S PRIDE, SUGAR PIE,
ROHINI, 3EC 24 BRANCH
G061, POCKET - 36, SECTOR - M4,
KWEW DELHI
. RESPONDENT NO. 81
3. MOTHER'S PRIDE, SUGAR PIE,
ROHINI, 3EC-T BRAMNCH
E-31203-204, |ST FLOOR, NEAR ABC PARK
SECTOR-7 ROHINIG, NEW DELMI - 110085
..RESPONDENT NO. 82
11. MOTHER'S PRIDE, 5UGAR PIE,
EUBHASH MAGAR BRANCH
E-02, SHASTRI NAGAR, NEAR FMNE BANE,
WEW DELHI - 110034
...RESPONDENT NG, 54
11. MOTHER'S PRIDE, SUGAR PIE, YTAMUNA
VIHAR BRANCH, C-903 YAMUMA VIHAR,
WEVH DELHI - 110052
. RESPONDENT NO. 85
3. MOTHER'S PRIDE, HEMKUNT BRANCH
B G CHIRAG ENGLAVE, OPP
INTERCOMTINENTAL MEHRL FLACE
HEMEUNT. DELHI, DELH - 110028
..RESPONDENT NO. 90
15, MOTHER'S PRIDE, MOTHER'S PRIDE
EHiviaJi PARK BRANCH
EHIvaJI ERCLAVE, SHIVAI ERCLAVE,
SHIVA ERCLAVE-TAZORE GARDEN
EXTEMSION, DELHI - 110057
AESPONDENT NO. 92
35 MOTHER'S PRIDE, JUNIOR GUJRAT
VIHAR (PREET) BRANCH
WO 4 GUJARAT VIHAR, DELHI - 110082
{NEAR JAGDISH BAL MANDIR SCHOCL)
. RESPONDENT MO, 93
3T MOTHER'S PRIDE, JUNIOR
PALAM & UNIT OF MPEP ERANCH
BB, 1, DABRI - FALAM RD, BLOCK A1
WiayY ENCLAVE, NASIRFUR,
NEW DELHI, DELHL 110045
RESPONDENT NO. 47
33, MOTHER'S PRIDE, ALIPUR BRAMNCH
1126, NEAR MCD SCHOOL,
ALIPUR GADDI, DELMI, 110035
...RESPOMDENT NO. 100
33, MOTHER'S PRIDE, JANAKPURI BRANCH
PLOT NUMEBER A B8, 55 MOTA SINGH
MARG. JANAKPURI A BLOCK, DELHI -
110058 (WEAK B MARKET (541 Bk

MANDIR]

RESPONDENT N, 102
40. MOTHER'S PRIDE, JHASOLA BRAMCH

PLOT MNO. 6. JAS0LA VIHAR, DELHI-110025

{POCEET I, JASOLA RESIDENTIAL

SCHEME)

~RESPONDENT NO, 103
41. MOTHER'S PRIDE, MALVTYA NAGAR
BRANCH, C-16MALVIYA NAGAR, OPF
IMOLAN BANK, BEHIND MOTI SWEET, DELHI
...RESPONDENT NO. 104
42 MOTHER'S PRIDE, SUGAR PIE,

BAWAMNA BRANCH, Q200+ 58P,

DR SAHIE SINGH VERAMA MARG. BANWANS

WVILLAGE, BAWAMA, DELHI, 1100248

...RESPONDENT NO, 111

WHEREAS, 244 Insolvency Pralessianals,
Rasalution Pralessional {Thraugh b, fakd Gosd),
Mathers Pride Education Parsanna Py Lid, has
filed an applicafion beanng LA Mo, 360 of 2024
ureler Secton G5 of Irsobverey and Barkruptey
Code, 2076 raad with Sectian 18] 1), 2001],
221 ard Fufe 11 of Maliondl Company Law
Tribunal Fues. Migwheansas, the Honhle MCLT,
Merw Dalhi BenchV, Esued nolica upon tha abowe-
mentioned addressees on 25012024, That vide
crder dabed 2501.2024 |he Hor'ble NCLT, Mew
Dati Berch-IV kas permitled the undessigned o
serve theAddressess through publication

TAXE NOTICE thal the abave-caglianed mathsr
will now be lgted an 12 02 2024 befors the Hon'ble
Malional Compary Law Tribunal, New Dethi Bench-
1%, Mew Dedhi, You may effher apoear in person o
throwgh your Authanzad Representatie.

Take nohice that. in delaidl af vour appsarance
on thia day before mentianed, the Applcation wil ba
hesand and debésmirsd in youe absance

A, Insobeency Professionals

Resolution Profassianal

(Through Mr. Ankit Goed]

Mothers Pride Education Personna Put. Lid.

FUBLIC NOTICE

ACG LEASING LIMITED
CIN: U65921DL1996PLCO75114

Reg. Office: A-660, Ground Floor, Old No, A 23 Shop No. 1
Giri Marg, Mandawali Fazalpur, East Delhi-110092
Email: caconsultancy01@Egmall.com
PUBLIC MOTICE In compliance with the Para 5 of Motification Mo, DNER. (P 0290CGEM (COS)-2015
issuad by Resarve Bank of Indsa on July 08, 2015 Mofce i hereby given that the sharehalders of ACG
LEASING LIMITED, a company incarporated under the companias Act, 2013 and Registered with
Reserve Bank of india vide Cerificate Number B-14.03288 &= a Mon-deposit tehing han-Banking

Finance Company, with its Registarad ofice situated at 8860, Ground flcar, Old Mo, 423 Shap No. 1 Gin
Marg, Mardawali Fazalpur, Easl Dedh- 110052 is infanded to acquire the ownarship and contral of the
campary heaugh B acgquision of addiliaral shanes by 1. Medraj Bumar Jain (N, of shanes-60,000) 5
Mr. Ranchhor Kumar Jain 2 Shririshan Gupla (Mo, of Shares-3 850000 34 My, Sunender Gupta 3
omal Gupta (Moo of Shanes-60, 0000 Do Mr Vinay Kumar £, Ba| Rumar Gupta (Mo of Shares-1 500000
S M. Vinay Kumar Guipta 5. Sharmila Sahal (Mo, of Shares-2, 30,0000 Wa M, Yashwarthan Sakai 6,
Pankaj Jain (Mo, of Shares- 80,000} Sha Mr. Ranchhor Kumar Jain 7. Yeshwardhan Sahai (Mo, of Shares-
7.87,000) /0 Mr. Rejendra Sahai Saxana.

The new drectorwas appointed Mr, Yashwandhan Sahawe f25 May, 20023 and the same s aparosed by
RBI. Therefara, the raason to change the management and contral of the company through allatmen of
shares iz 1o scale up, expand end diversify tha business achivity. The abave Malice i beirg givan purswant
o RBI Circufar ONER, [PD) CC. No.DG53.90.00172015-18 dabed July, 0%, 2015 and other relewant
Regulatans, Thi company has already ablained @ poor appeosial far changs of Management fram BB,
Dedhi yide lelter Mo, S1005(05.01,033/2023-24 daled [5° Fabneary, 2024 Any darification ! Objection in
this regard may be addressed 1o Deparimenl of Mon-Banking Supardision, Resarea Bank of Inda, §,
saread Marg, Dedhi 110007 wilker 30 days tram e dabe of pubbcation of tes nofics staling Iberein S
naburg Of wnlesesd and grosinds of abjechan, This public Modice is beng eaed jordly by the Campany and
the abawe-menticned Aoquirers,

For ACG LEASING LIMITED
Shrikrishan Gupta [Managing Direclor)
Data : 0TNI2/2024
Place: Delhi

Acqguirers Signaturas

S

Meera) Kumar Jain, Shrikrighan Gupla, Komal Gupta,
Raj Kumar Gupla, Sharmila Saha, Panka] Jain, Yashwardhan Sahai

E IIF 'I - I'Ie zsnll

2 M.K. EXIM (INDIA) LIMITED

Regd. Office: G-1150, Garment Zone, E.P.P., Siapura, Tonk Road, Jaipur -302022,
CIN NO .- L&2040RJ1992PLCO0T 111
Email: mkeximi@gmail.com  website: wwwmbkeximcom  TEL. NO. 0141-3937501
Annexure Xl
EXTRACT OF THE STANDALONE UN-AUDITED FINANCIAL RESULTS
FOR THE QUARTER AMD NINE MONTH EMDED 315T DECEMEBER, 2023

THURSDAY, FEBRUARY 8, 2024

31

Advertisement to be pubtishedin the
newspapper for Conversion of Public
Company into a Private Company

Before the Regional Director, Ministry of
Corporate Affairs, Northern Region,
New Delhi
In the matter of the Section 14 of the Companies
Act, 2013 and Rule 41 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
HARTRON CASE COMMUNICATIONS
LIMITED (CIN: U32204DL1989PLC215031)
having its Registered Office at
E-53, L.G.F. GREATER KAILASH ENCLAVE-1
NEW DELHI-110048
........ Applicant
NOTICE is hereby given to the General Public
that the company is intending to make an
application to the Central Government under:
section 14 of the Companies Act, 2013 read
with aforesaid rules and is desirous of
Converting itself into a Private Limited
company in terms of the special resolution
passed atthe Extra Ordinary General Meeting
held on 03rd February, 2024 to enable the
company to give effect for such conversion.
Any person whose interest is likely to be
affected by the proposed change / status of|
the company, may deliver or cause to be
delivered or send by registered post of his
objections supported by an affidavit stating the
nature of his / her interest and grounds off
opposition to the Regional Director, Northern
Region, Ministry of Corporate Affairs, B-2
Wing, 2"d Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within Fourteen days from the date of
publication of this notice with a copy to the
applicant company at its Registered Office
address mentioned below :-
E-53, L.G.F. GREATER KAILASH ENCLAVE-1
NEW DELHI-110048
For & on behalf of|
HARTRON CASE COMMUNICATIONS LIMITED
Sd/
VIJAY MISHRA
(Director)

Date : 07.02.2024 DIN : 07554479

Place : New Delhi

“*FORM NO. INC-19"

1) Molice i haraby given that in purswanca of

.Eh The prrcipal objects of the company ane ag

Hip  To make wse of 8 lalented and driven poal ol

: ~ . . Fis. in Lakhs]
Particulars Quarder | Quarter | Quasier |Nine Mapth Ning Pl-l:ml:l'] Year
Ended Ended Ended Ended Endes Ended
22023 | 30009, 2023 131 V2022 31.12. 2023 | 31.92.2022) 11.03. 2023
Unsaucited | Unsradiled | Unaudibed | Uraudited | Unaumbed | Sodied
Talal income from oparstions| 133845 | 267600 | 317740 | V27855 | a06d a7 | 1070368
Med ProfittLess) for e GHE 05 55555 93152 1635 61 17644 22185
periad (Bafore e
Exceptional andior
Extraordinary itemsi
el Profi|Lass) for he SHE 5 aah. &3 431 52 1638 61 1746 41 22185
periad Bedone fax,
[aher Excanhandl arcios
Exlraardinary ilems]
Ml Profi|Lass) Tor the 431783 414 45 69114 12861 1284 5h 1636 08
periad afar tax
[Aller Excealiangl arelice
| Evirsordnary items) e t u % .
Talal compeh@nsang income 417 a3 414,45 891.14 142670 | 1284.58 | 1636.08
for the pancd [campeising
pealil § (s lor the peicd
[efter ta:) and other
Gompritensing incoeme
[after 1ax)]
Equily Shang Capital 289115 | 23S | 269915 | 2845 | 209145 | 289115
Rezerey [ Excluding 2499
Revalualion Resarag
a5 show in the Balance
ahesl of Previous Year)
Eaming Per Share | of {ace
vakug Bs 1= each)
{far confinuing &nd
disconlinued aperalions)
Basic: 163 1.54 257 455 481 i.08
Dilsas 1,63 1.54 .57 4,66 4,81 §.08

(i) To mides thesr professonal devel

NOTE:- 1. The abowa is an exiract of the deladed fomat of Firancial Resulis filed wilh the Stock

Exchanges undier Reguiation 33 of SEBI (| Listing Ohlgalions s Disclosure Beguresmentsh Reguialion

2015, The full formeal of the Standakone Financlal Resuls are avalable an the websies of Bombay Stock
Exchanmes a1 hiap: baww bseinds oom and also on the Company's wabsile af hitp:weaes, miexin, com
By Oeder of the Board

For MK, EXIM (INDIA) LTD.

sidi=

Manish Murfidhar Dialani

(Managing Diractor)
DN 05201121

Flage: Japur
Diake, 06,02, 2024

(i) Subgect fo approval of apprapdate autharity

3} A copy of the draft memarandum and aricles

FORM-G
INVITATION FOR EXPRESSION OF INTEREST FOR
“SHARDA MA ENTERPRISES PRIVATE LIMITED”
AND WAS TRADING IN COAL, GYPSUM AND OTHER MINE
PRODUCTS AT MADHYA PRADESH AND CHATTISGARH AREA.

[Wncler Hegulation 364 (1) of the Insolvency and Bankruploy
(Imsolvency Hesolution Process for Corporate Persons) Regulations, 2016]
RELEVANT PARTICULARS

1. | Name of the comarate debtor SHARDA MA ENTERPRISES PRIVATE LIMITED
along with CIN { PAN & LLP No. CIM: UT4899DL1892PTCO409082

4} Molice is herely given that any persan, firm,

Dhalfi=1104014.
Far CFC Congultants For Causes Fnundalgl'ndp
Rhea Grover
Dated : QRMORIZ024 Directar

Registered office: 353, Agoaraa Chamber -3rd,
26, Vear Savarkar Block, Shakarour Maw Dalni
East Dalhi DL - 110092 IN

2 | Address of the regisierad office

NOTICE
[Pursuant to Rule 32 of the Companies
{Incorporation) Rules, 2014]

sub-saction [4) (i) of section B of the
Companies Acl, 23, an applicalion has
bean made by Ms. GFC Consultanis For
Causes Foundation 1o B Regianal Direclor,
Morhern Region, kew Dalh Tor revacation
afl e license isswed b i under seclion 805)
af the companies Act, 2013, Afler the
cancellatian of license, the company will be
el o change ks name rom WS, CFC
Consultants For Causes Faundatbon 1o M
s CFC Consultants For Causes Faundation
Private Limited by way of addition the word
'Private Limitad in tha name.

Follces

Ircnvacuaats, femporarty’ adding ko their skl ard
to help MGOs aoross spheres inmultiphs
seclors. with capabilities ranging fram
streamlining aperational processes, lo
advising on expension strategies and
idertifying funding saumoes

_ el Dy
aliowing them to hone their cansulting skills
by leading projects, geiling expasurg,
interacting with NGO heads, and leaming
ghbawd niew indusinies

B e @l Carry on BRe sarvices ol peoviding
education and training online & throwegh
extablishing educalional centres in the field
af compiser science, mulb-lanpuage counse
and course of parsonality development and
comipeditive exams and the daing af &l such
cther lawful fhings &= considered nacessany
for the furtherance of the above ohjects.

of the proposed company may be saen at
C-3 L ;I! Jargpura Extension, South Dethi,
Mew Delhi, Dalhi-110014.

campany, corporallon of bady corporale,
Ciojecting 1 this apaolication may commaunicais
such pbjection fo the Ragonal Direclor &l
Mew Delhi withén thirty days fram the date of
publicetion of this notice, by a laifer
Addressad bo Regional Directar, Norlhem
Region, B-2 Wing, 2nd floar, P1. Deandayal
Arlﬁ:da!a Bhawan, CG0 Complex, Maw
Dalfi 190003, a copy of which shall ba
Forwarded to in the Applicant at C-3 [LGF)
Jar!?pura Exiensicn, South Dedi, New Delhi,
1

DiM : GB264038

J. | UKL of wabsita Mot Al abile

4. | Daelails of placa whare majority of Kakni (Madhya Pradesh);

fiad assets are odated Bilaspur (Chattisgarh) and Shakarpur (Delhi]
5. | Installed capacily of main praducls / MIL
BETVICES

G. | Cuanlity and vafue of mamn producs’ Mo sale is reported in 2021-22 and
gervices soid in kast financial year 2022-23
7. | Mumber of emphayass | warkmean MIL

8. | Further dedails including last avadable financial
shabermanks Owith Schesdalns] of bwo pears, st of
creditars, relevant dzbes for subseguent seents of
ihe process am avasdable af:

Datals can be spughd by prospectve Resalution
Applicant wa e-mal by raising speciic request at
e-mail. Id: cinp. shardamai@gmail.com

9. | Efghiity for resalution applicants under
seitan 2502 ) of e Gode is avaiabhe a1

Detais can ba sought by preespective Resalution
Agpliant v e=imal by nais-rlg Spic Pequis al
e-mail. i elnp, shardarmaipgm all eom

10 Last date for recepl of expression of inlerest | 23.02.2024

11, | Date of S3ae of provisiona! Gst of 04.03.2024
praspactive rasoiution appicants

12.] Last date Tor submission of objectiors 08.03.2024
to provisknal s

13.] Last dale of issuance of firal list of 14.03. 2024
prospective resciution applcant

14} Db of ssue of Indgrmalion memarandem, | 19.03.2024
evaluation matix and requeast for resaluton
plan o prespective resalufion applicants

15.| Last dale of submission of resolution plans | 18042024

16, Process emal id o submd EQI cirp. shardamai@mgmail.com

{Veneeat Bhatia)

Registration Number: IBEVIPA-002AP-NODS0E/2019-2012942
AF& Valid upto 10th September, 2024

Registralion address:H Mo, 19, Bharal Apartments,

Sector-13, Rohind, Delhi-110085

For Sharda Ma Enterprises Private Limibed

Date - 05.02.2024
Flace: Delhi

financi“. ep‘. in

AASFIRIT CAFITAL LIIVMEITEL
CIN ©: LES923DL19TIPLCITTA3G
Ragd. Dffice | Select City 'Walk, 6th Fleor, A-3, District Centre, Bakel, New Delhi-110047

UNALUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED ON 31.12.2023

PART | E— — ]
3 Months |  Correspoding [Year to D
Parficulars Emded | 1 Months Ended | 31.12.2023
31.12.2023 [in previous year
314122022
) Unaudited Unaudited | Unauditad
1 Tatal income fram operations [net) ELEE T 110.66 48533
2 |Prafd § [Loss) lor the panad {befars
Tax_ Exceplional andior Exira Ordinacy ilames| 5835 20.07 153.42
J{PrafidiiLoss) for the period befare tax
{after Exceptional andfar Extragrdinary items) 5835 20.07 153.42
4 |Mal ProfitiLass) far the parad 47 56 53.99 11086
5 {Total Comprehensive Income for the perod
[Comprising Profit [ (Lass] for the peniod
taftar tax) and Other Comarehensive
Income (after tax))]
6 |Paid-up aguily shana capilal
_|{11202540 equily shares of Rs_10) 112025 112025|  1,120.25
7 |Resere excluding ravalualion
Resemves a5 per Delancs shesat of
_{Previous BCCoUNting year
& |Earnings Per Shares (EFS)
{for conlinuing and disconbinwad
aperations
a) Besic £33 048 .89
by Diluted 038 048 089
SEGMENT REPORTING
1| Gegment Revenue
{a) Segmant-MBFC 1774r 110.66 317.37
{0} Sapment- Ragl Estate - - -
fel Unallpcabead - - -
| Todad 177.47 110,68 7T
tLese: IMler Seoment Bevene . - -
|Gross Revenus irrar 110,68 73T
EE.SmEmaﬂt Results
fa) segmant-NBFC hE.35 28407 &5.07
fb) Sapment- Ragl Estate - - -
{c) Unallpcatean . . .
| Prafit/Loss Belare Tax 58.35 2807 95,07
i Begment Assels
{3} sagmanri-NBFC 17.801.81 1B 416.08 17,901 .81
{b) Sagment- Raal Estata - - -
| Total Assets 17,801,841 18,416.08 17.801.81
4 Segment Liablities
|a) Segment-NBFG 1457817 206665 1.457.61
{b) Sapment- Raal Estala - - -
| d = s 5
:%u-tal Liabilities 1,457.61 2,066.63 1.457.61

Notas:-
1. Thaabove financial results for tha quarler anded on 315t Decembar, 2023 have bean raviewad
Ilj*' I::H: ?:Eugtgl Commidtes and approved by the board al their respective meelings hald on
_:h;.I Lirmiberd ﬁe*-r aw af the rasufts has been compated by the Statutory Audibors of the Company.
As per Indian Accounting Standard (IndAS) 108 “Cperaling Segmant, the Company has wo
operaling segmenls namely NBFG ard Real Estate
4 The Compary has aﬂ_ﬁp:erj Ind A5 17 “Leases” effective 1 April 2099, as-nedilied by the Minkstry
of Conporate Affairs (MCA) in the Companies (Indian Accounting Stardard) Amendmant Rules
2018, using medified ratrospactive mathed. Tha adoplion of fhis standard did not have any
makerlal Impact an the profd of the current quarier
5. Pravious pariad figure has besn regroupedirearranged wherever nacessarny.
Far Aashrit Capital I.imgdad
}

e el

Mimish .ﬂ.n::rar
Place ; Delhi Managing Directar
Date @ G602 2024 DIN 07125845

the A-l:t,_ln respect of time available, to rpdl&mtha secured assets,

TATA CPTTAL FOUSIG FIVNCE LHITED

Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao

v

Regd. |
TINTIN Kacam Marg, Lower Parel, Mumbai-400013 CIN No. USTISOMH2008PLC 187552
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with Rule 8{1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undarsigned baing the Authorized Officer of the TATA Capital Housing
Finance Limiled, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Secunty Inferest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand nofices as mentioned below calling upon the Borrowars to repay
the amount mentioned in the notice within 60 days from the date of the said notice.
The borrger, having failad to repay the amount, notice is heraby given to the borrwer, in
particular and the public, in general, that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under
section 13{4) of the said Act read with rule B of the said Rules.

The borrower, in particular, and the publicin general, are hereby cautioned not o deal with
the F;Irglﬂarty and any dealings with the proparty will be subject to the charge of the TATA
Capital Housing Finance Limited, for an amount red to below along with
interest theraon and penal interest, charges, costs etc. from date mentioned balow.
The borrower's atiention is invited to provisions of sub- section {B) of Section 13 of

Loan Nama of Obligar(s) Amount Passossion
Account iLegal Heirs)/ & Date of Date
Mo. Legal Reprasentative(s) Demand Naotice
TCHHLOZ | Late Mr. Jitender Sio Mr. Dharmvir Rs. 23,96.640/- |03.02.2024
5100010 | Singh Through his Legal Heirs {Rupees Twenty
0072363 ((as Borrower) and Mrs. Neha Rani Three Lakh
W/o Late Mr. Jitender {Co Borrower/ Ninety Six
Legal Heir), Me. Dharamvir Singh Slo | Thousand Eight
Mr. Ram Chander (Co Borrower'Legal | Hundred Forty
Heir), Ms. Ridhi Do Lale Mr. Jilender Only)
(Legal Heir), Ms. Sidhi D/o outstanding as
Late Mr. Jitender (Legal Heir) on 12052023

PLACE:- DELHI For TATA CAPITAL HOUSING FINANCE LIMITED

Description of Secured AssetsImmovable Properties:- All Fiece & Parcels of Enfire
First Floor (Without Root Rights) Partion of Built-up Freehold Property bearing Municipal
Mo, M 197 built-up on Portion of Old Plat No. 197, Admeasuring i.e. 41.8 5g. Mirs. i.e. 50
5q. ¥ds., Comprized in Khasra Nos. 504, 509, 510, 511, Situated at Gali No. 12, Shastri
Magar, Delhi-110052, with all common amenities under sale deed. Boundaries:-
East- Passage 15 FL, West:- Other Part of property, North:- Other Part of Property,

South:- Other Part of Property.
DATE :- 08022024, Sdi- Authorised Officer

FORM &
INVITATION FOR EXPRESSION OF INTEREST FOR
SITI EROADBAND SERVICES PRIVATE LIMITED

OPERATING IM TELECOM AT PAN INDIA
{Uniber sub-regulation (1) of regulation 364 of the Inselvency and Bankruptcy Board
of India (Insalvency Resolution Process for Corporate Persons) Regulations, 20016)

: : RELEVANT PARTICULARS et
1. | Mamea of the corparate debior M= 5itt Broadband Services Private Limaed,
| alorg with FAMCIN/LLP Mo, US4100DL 20 APTCRE T a1,
| FaN -AALICSE0S1L
CHfice mo - 203, 2nd Fioor , J Block, Prakash
Tovwer , LG Ashok Yikar, Phoase -1, Morth Wiest
Dedl |, India , 110052
| http://sitibroadband ibe2016.net/
The CO has no Lard & Eh'JIldII'I,I;_ and the majority
of Plant & Machinery & located at
Moada - FG 8 & 10, film city, near Zos naws,
| Sectar-168, Moita .
2 Lakh Brosdband custamers with BIW capacity
| ol approw. AO0GIE ~
May be abtained by sending an email 1o
| EJIID'DErL'EEIFrL':..GIfWEJTEILmIﬂ
Court of employvaes on payroll - 24
| Count of outsounce employess - 78
Iany b abtained by sendmg an ermail 1o
sitibroadbard ainpEgrmail oom

| Address of the regesierad office

. =]

3. | URL of wabsite
i, | Datails of placs whaie meparity
of Tixed assats are ocatad

5. | Instalied capacity of main produchs?

_sendices

B | Quantity and value of main products,
| EErICaaE sald in |35|E financal FEar

. | Numbar of amployess,” warkmen

= [ Fisrther details incluedng last avsitible
firsncial statements (with schedules)
af T PEArS, lists of creditors, are
| aveitable gt LML !
. |'_|l._'?.lt-|li'.' far resodution applcants
under section 25(2)h) of the Coda is
| avaitable at URL:

' May be obtained by sanding an emaill o
sitibroadand cinp@gmail.com

10, Last dabe for re!nr!i|':ll'-::f |:n||:|'ri-r~;~:i:::n [ 3027024
| af irleres |
11, Date of isaue of provisioral Bt af 04.03.23:024
prospactive resolution epplicants
12| Last date for submission of objactions. | 09.03.2024
| provisioriel Het. F—
13.| Dmate of issue of final flist of 15003, 20524
| pridpectve fresalution apolicans
14, Date af igsue of infarmatian [ 2403 2024
mernorandan, evalustion mistie
and reguest for resclutsan plans
| 1o prospective resolution appecants |
15.| Last date for submission of 23043024

rasohstion plans
16.| Process email id 1o subimit Expréession
af Interest

Place : Delhi
Date : DB,/02,/2024

[ .‘:ii:il.lrfu-:-c::‘;a-.ii'-c':-'.-:::ill;:ﬁ'g_rrﬂil.r.'uin

{Mr. Harvinder Singh)

Resolutlon Professional

In the Matter of Siti Broadband Services Private Limited
(Regn Mo. IBE|/TPA-001/1P-POOSG3 201 7-18/10808)

AFA valid upto 10052024

Emaik: Regd. with IBBI: harvinderZakgandassociates,com
Address Regd. With IBBI: 11 C=0 DDA, Market A Blesck Saraswativihar,

Mew Delhi, Matioral Capital Termtory of Dathi (110034

Address for correspondence: 11 C5C DDA, Markeat A Black Seraswatl Vinar,

Mew Dalhi, Matiorss Capital Tesrdary of Dedhd 110034

Emall: For Correspondence : sitibroadband cim@gmall.com Molbdle No.: 9810046531

Office of the Regional Manager
%Em U.P. State Industrial Development Authority
C-2, d4th Floor, Maha Luxzmi Mall, RDC, Raj Nagar, Ghaziabad-201002
E-mail: mghaziabadiiupsida.co.in, websile, onlineupside.c
MWotice for Public Objections/Suggestions on amendment in part Layout Plan of Site-1V,
Indusirial Area. In Indusirial Area Site-IV, Sahibabad Plot no. 171 to 17/66 total 66
numbers of various area plots have been created by Sub Division plot no. 17 (83194.82
50, Mtr.)
1, [a} The amended part layout plan of industrial Area Site-IV, Sahibabad, of Uttar Pradesh
Sfate Indusirial Developrment Autharity (LUFSIDA) situsied in Distt. Ghaziabad have besn
preganed.
(b} A& copy of amendment plan will be available for inspection at Office of the Regional
Manager, U P State Indusirial Devalopment Authority, C-2, 44h Floor, Maha Liuxeni Mall, RDC,
Raj Magar, Ghazighad-201002 between 10,00 am fo 5.00 pm on all working days fill the dats
mentionedin para 3 heresfter as wel as website: www.onlineupsida.com
£, Dbjection and Suggestions are herety mvited with respect of the Draf Amendment Fart
Lawout Plan
3. Objection and Suggestions shall be sent in wriling o office of the Regional Manager, UF,
Slate Industrial Development Authority, C-2, 4th Floor, Maha Luxré Mall, RDC, Baj Magar,
Ghaziabad-201002 within 15 days from the date of publication of this nolice menfionng
subject g5 "Regarding Public Objection/Suggestion on Draft Amendment part layout
plan for (with mentioning details as entered at Point No. 1 To Point No. 3 in relation to
Point for which objection are raised)" Any person making the Objections or Suggestions
should alsogrve his) her lull name & addrass, Emailid and confact number,

[Regional Manager)
U.P. State Indusirial Development Authority

@ ok | KOATAKMAHINDRA BANK | IMITER:
JOffice Mahindra Bank Ltd., 7" Floor, Plot No. 7, Sector — 125, Nr. Dell Campus, Noida, UP - 201313,

O"INO U C O U - - - UU

U CO-DOITO dVe dVd d O Ddl 1K/ d d
institution, more particular described hereunder by mortgaging your immovable properties
(securities) and defaulted in repayment of the same. Consequent to your defaults, your loans
were classified as non-performing assets and said loan accounts alongwith all rights, titles 3

interests, benefits dues receivables have been assigned in favour of Kotak Mahindra Ban

Limited vide separate deeds of assignment mentioned hereunder, the bank has pursuant to th

said assignment and for the recovery of the outstanding dues, Issued demand notice unde
section 13(2) of the securitization and reconstruction of financial asset and enforcement o
security interest act, 2002 (the act), the contents of which are being published herewith as pe
section 13(2) of the act read with rule 3(1) of the security interest (enforcement) rules, 2002 as
and by way of alternate service upon you. Details of the borrower, co-borrowers, securities
lender, outstanding dues, demand notice sent under section 13(2) and amount claimed therg
under are given as under:
—tNameof tender——|
| 2. Date of Assignment
3. Demand Notice Dat
4. Amount Due in Rs.

T.Citi Financia
Consumer Financ
India Limited.

2.31.10.2012

3.20.12.2023

4 Rs. 50,47,698/t
Rupees Fifty Lakh Fort
even Thousand Si
Hundred Ninety Eigh
Only) due and payabl
as of 20.12.2023 WI;IE
appIi%:aZbIe interest fro

Borrower, Co-Borrowerss, Loa
Account No., Loan Amount

“Mr. Omprakash Gupta S/o Mr.
Bhagwat Prasad & Mrs, Khanna Nagar, Near Lal Mandir
Santosh Gupta W/o Mr. Village Loni, Pargana Loni Tehsi
Omrrakash Gupta Both At:: District Ghaziabad. area
B-11, Jeevan Vihar, Shastri admeasuring 233.1/3 sq. yards
Nagar, Ghaziabad- 201002 comgrising in khasra no. 3525
Both Also At:- D-181] 3526, 3527, 3528, 3529/1
Rameshwar Park,Near Khanng 3529/2, 3531, 1342/3, 123/2, 124
Nagar, Near Lal Mandir| & 149/5. property bounded as:
Ghaziabad- 201002 North: Plot No. D-180,South: Plo
Loan Account Number: No. D-182, East: Service Lane
9561079 West: Road 40 Feet

Loan Amount Sanctioned] Name of The MortgagSors: Mn
Rs. 18,00,000/- (Rupees Omprakash Gupta S/o Mr 21 2023 until
Eighteen Lakhs Only). Bhagwat Prasad paymentin full.

You the borrower and co-borrower’s are therefore called upon to make payment of the above
mentioned demanded amount with further interest as mentioned hereinabove in full within 60

days of this notice failing which the undersigned shall be constrained to take action under the
act to enforce the above-mentioned securities. Your attention is invited to provisions of sub
section (8) of section 13 of the act by virtue of which you are at liberty to redeem the secureg
asset within period stipulated in the aforesaid provision. Please note that as per section
13(13? of the said act, you are restrained from transferring the above-referred securities by
way of sale, lease or otfierwise without our consent.

bearing no. D-181 situated a
Rameshwar Park Colony, Nea

—_=

Authorised Officer: For Kotak Mahindra Bank Ltd.

Place: Delhi, Date: Uo.UZ.2Uz4

DEBTS RECOVERY TRIBUNAL DEHRADUN

Paras Tower, 2nd Floor, Majra Niranjanpur,
Saharanpur BEoad, Dehradun

DEMAND NOTICE U/S 25 to 28

NMOTICE UNDER SECTIONS 28 TO 28 OF THE RECOVERY OF DEBTS
DUETO BANKS AMND FINANCGIAL INSTITUTIONS ACT, 1883 AND RULE 2
OF SECOMD SCHEDULE TO THE INCOME TAX ACT, 1961
RCITES/2023 Dated: 05.01.2024
PUNJAE NATIONAL BANK Versus M/S NEW TENT BAZAR & ORS

To,

1. Mis New Tent Bazar a sole proprietorship firm through its sole proprietor
Smt. Vanajakshi Kallapali alias Vanajakshi Agarwal WWio Sh. Mearaj Aggarwal
having its office at House No. 43, Gali No. 9, Veerbhadra Road, Rishikesh,
Disfrict Dehradun, Wtarakhand,

Second Address: Plot No. 136, Near Seama Dental College, Block-B,

AlIMS Road, Rishikesh, District Dehradun, Uitarakhand
2. amt. Vanajakshi Kallapali alias Vanajakshi Agarwal Wio Sh. Naeraj

Aggarwal, Rlo Houze Mo, 43, Gall No. 9, Veerohadra Road. Rishikesh,

Disfrict Dehradun, Uitarakhand
3. Neeraj Aggarwal S/o Sh. Kishor Lal Agganwal, Rio House No. 43, Gali Mo.

9, Veerbhadra Road, Rishikesh, District Dehradun, Uttarakhand.

Second Address: 85/57 {Part), Private Plat Mo, 31, Laxmipurwva, Kanpur
This i= 10 notify thal as per the Recovery Cartificate Issued in pursuance of
orders passed by the presiding Officer, DEBTS RECOVERY TRIBUMAL
DEHRADUN in OAMZ26/2023 an amount of Rs. 40,84 861/- {Rupees Forly
Lakhs Elghty Four Thousands Eight Hundred Sixty One Ondy) along with
pendentellite and fulure interest @ B.90% simple interest yeary wef
14.05.2023 till realization and costs of Rs. 43,005/- (Rupees Forty Three
Thouzands Five Only) has become due against yvou (Jointly and severally).
2.%ou are heraby direcied to pay tha abova sum within 15 days of tha recaipts of
the notice, failing which the recovery shall be made in accordance with the
Recovary af Debis Due o Banks and Financial Instifulions Act, 1983 and Rules
thers under
3. You ara heraby ordered to declare on an affidawit the particulars of yours
asseison or before the next date of hearing
4. Your are hereby ordered to appear before the undersigned on 05.04.2024 at
10,30 a,m. for further proceedings.

5. In addition to the sum aforesald, vou will also be liable to pay.

(a) Zuch interests as is payable far the pariod commencing immediately after this

notice of the certificatelexecution proceedings,

(b} &All costs, charges and expenses incurred in respect of the sarvice of this

notice and warrants and other processes and all other proceeding taken for

recovaring the amount dus.

Given under my hand and the seal of the Tribunal, on this date: 05.01.2024

Recovery Officer
Debts Recovery Tribunal Dehradun

GRM OVERSEAS LIMITED

CIN: L74899DL1995PLC064007

Regd. Off:128, First Floor, Shiva Market Pitampura North Delhi-110034
Email Id: cs@grmrice.com | Website: www.grmrice.com
Ph: 011-47330330 | Fax No: 011-0180-2653673

EXTRACT OF CONSOLIDATED AND STANDALONE FINANCIAL RESULTS

FOR QUARTER AND NINE MONTHS ENDED 31ST DECEMBER, 2023

[In terms of Regulation 47(1) (b) of the SEBI (LODR) Regulations, 2015]

(Amount in Lakhs)

STANDALONE CONSOLIDATED
S,  QuarterEnded  Period Ended YearEnded  Quarter Ended  Period Ended Year Ended
No. Particulars 31.12.2023| 31.12.2022| 31.12.202331.03.2023 | 31.12.2023 31.12.2022 31.12.2023 | 31.03.2023
(Unaudited) (Unaudited) | (Unaudited) | (Audited) ' (Unaudited) (Unaudited) (Unaudited)| (Audited)
1. | TotalIncome from Operations | 35,746.60 | 33,083.05 | 82,038.58 |126,246.34| 38,248.42 | 35694.45| 90.650.94 |137,946.21

2. | NetProfit/{Loss)forthe period (before tax,

Exceptional and/or Extraordinary items) 1,796.62 | 2,231.81 481811 | 746040 208278 | 264747 537596 | 8,739.97

3. | NetProfit/ (Loss)forthe period before tax

| lafter Exceptional and/or Extraordinary items) 1,796.62 | 2,.231.81 481811 | 746040 2,082.78 | 264747 537596 | 8,739.97

4. | NetProfit/ (Loss)forthe period aftertax (after

Exceptional and/or Extracrdinary items) 1,326.29 | 163994 | 3,57091| 535642 1,549.25| 1961.26| 395535 | 6,286.22

5. | Total Comprehensive Income forthe period

[Comprising Profit / (Loss) for the period (after
tax) and Other Comprehensive Income (aftertax)] | 1,328.93 | 164032 | 357889 | 535833 150740 187558 392208 | 7,190.81
6. | Total Comprehensive IncomeAttributable
to Non Controlling Interest 9.61 8.43 27.01 18.54
7. | Total Comprehensive Income Attributable
| toControlling Interest 1497.79 | 186715 3,895.07 7.172.28

8. | PaidUpEquity Share Capital
_{Face Value pershare Rs. 2/-) 1,200.00 | 1,200.00 1,200.00 | 1,200.00| 1,200.00 | 1,200.00| 1,200.00 1,200.00

9. | Reserves(excluding Revaluation Reserve)

as shown in the Audited Balance Sheet of the
previous year - - - - - - - -
10.| Earnings PerShare (of Rs.2/-each)
(for continuing and discontinued operations) -
1. Basic: 2.21 2.73 5.96 8.93 25T 3.27 6.55 10.45
2. Diluted: 2.21 273 2.96 8.93 Zaf | 3.21 | 6.99 10.45
| Notes:

1. The above is an extract of the detailed format of quarterly resuits filed with the stock exchanges under the Regulation 33 of the SEBI
(Listing obligations and Disclosure Requirements) Regulations 2015. The full formats of quarterly Financial results are available on the
stock exchange website i.e. www.bseindia.com and www.nseindia.com and also on the Company’s website www.grmrice.com.

For GRM OVERSEAS LIMITED

Sd/-

Atul Garg

Date: 06/02/2024 (Managing Director)
Place: New Delhi DIN: 02380612

New Delhi



—PUBLIC NOTICE—

My -citent-Smt—Angur-BeviWro—tate
Shri Dal Chand Gupta R/o. H.No.
5C/47, Opposite Liberty Cinema, New
Rohtak Road, Karol Bagh, Delhi-
110005, has debarred, disowned and
deprive her Grandson Shri Abhishek
Gupta and his wife Smt. Swati from all
her movable and immovable
properties and belongings whatsoever,
due to their disrespectful, adamant and
disobedient behavior towards my
client. My client has also severed all
her relations with them due to their
negative attitude and misbehavior
towards my client. If anybody deals
with them, he/she will do the same at
his/her own risk, cost and
responsibility as to consequences. My
client shall not be held responsible for
any of their acts and omissions.
Sd/- (Sanjay Gupta)
Advocate
Chamber No. 95, Civil Wing,
Tis Hazari Courts, Delhi-54.

—PUBLIC NOTICE

Generat-Pubticis-hereby-informed-that my
client Sh. Surender Kumar S/o Late Sh.
Zile Singh R/o MIG Flat No.-97, Pocket- 6,
Sector- A/10, DDA Flats, Narela, Delhi- 40
has severed all relations with his son Sh.
Aditya Pratap Singh @ Girish R/o
WZ-44H, Possangi Pur, Janakpuri, New
Delhi- 110058, due to his bad habits and
conduct. His son lives separately and his
present whereabouts is not known to my
client and has no contacts with my client.
My client has also disowned and debarred
his said son from all his movable and
immovable properties for all purpose and
intent. Anybody dealing with Sh. Aditya
Pratap Singh @ Girish will do so at
his/her/their own risk and responsibilities
and my client will not be responsible for
any act, deed or dealing done by Sh.
Aditya Pratap Singh @ Girish.
Sd/- S.S. Tripathy (Advocate)
D/454/1997R (Advocate)
Chamber No. 269, Lawyer's Chamber,
Block-I, Delhi High Court,
New Delhi-110003

PUDBLIU NUTIVE

My “Clieft Smt. Santosh Goswami,
W/o Shri Ashok Kumar Goswami,
R/o. H.No. C-4/8A, First Floor,
Keshav Puram, Delhi-110035, has
debarred, disowned and deprive her
daughter namely Ritu Sharma Wi/o.
Shri Pradeep Sharma, R/o. R/61,
Model Town-lll, Delhi-110009 and
her children from all his movable and

immovable properties and
belongings etc., due to her
disrespectful, adamant and

disobedient behavior towards my

client. If anybody deals with her,

he/she will do the same at his/her

own risk, cost and responsibility as to

consequences. My client shall not be

held responsible for any of her acts
and omissions.

Sd/- (Vaishnavi) Advocate

Off: BF-76, SFS Flats,

Shalimar Bagh, Delhi
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PUBLIC NOTICE

Molize i3 hereby given 1o all
concamead for and on behalf of our
chenl br, Amit Bhatia & b=, Midhi
Bhatia. Il & infarmed thal & suil
EEE-"II'I; m 05 O- 42023 s ,'.'IBFIZIII"g
bafore Honble High Cowt of Dekhi
lithzd s Amnil Bhadia & Anr, Ve Wiay
Bhatia & Others, Tilled by aur e
ang sLay e ']TE-'T':E'U In respact ol
progarty  invobesd  thersin, vida
inberim Applicalion Mo, 23722023
L XEXIE B 1 & 2 CPC our chanl
has also prayed far stay an
schaduled shop, moreover  tha
mmabler i presently subjudics belona
the Hon'ble Cowt. I8 is informed thed
one af the parties ko the abowa suil
e, Rape Bhalia & indending 1o
dispoee of tis shop withoul the
parmession of the cour and HLUF
mrmbers. |t is fhenefore any person
| pEI’E-ﬁ-I’!SfL‘-ﬁ:’IIFIEI'n:.-.'hHr'II-l.E.'r'II.'II"I
E'EI'IHII'IQ financal cHmMpansss  or
corporations arg hersby cationad
nal o @nder o any ransaction nol
brnitad fo seladeasarant! momigage
or pihardise N any  mannar m
raspec] of scheduled property or any
par theraod withaul the auiharily ol
our cllent. Any person shaf ba
gdaging 5o ak hisfhariits own risk our
cligrl shall nal b liakle for e same
|Scheduled Properly:-Shop MNo.
4884, Ground Flogr, Phoota Road,
Sadar Bazar, Delhi=04)

TUSHAR DATTA, ADVOCATE

FLIH-

'ﬂf B X | R

Advocates & Law Consultant=s
C=4/T08, Lawrence Road,
Keshay Puram, Delhi-35
011 435102 :l'lflI EIEIEIEIEI-!“IE“I!\
PUBLIC NOTICE
Re . Second Fioor wihoud roof nghls
rHerenalter relered o as Be "Sad
Aexar™) Bulll up an Plat Bearing Mo, 14
aren measurng 1939, vds,, in Blogk B
Ot of Khasra Mo, 32, abadi Fewsl Park,
Delhi,, [Hereinafier refered o &5 the
“Sand Praperty”)
Ba it knoam to all that our clianks. Mr
Anki Gupla and M= Lisha Rani Gupta
iharginafier called the "Purchaser®)
indend to purchase the said Noor from
Mr. Harish Ralhi {hansraller called tha
“Geler”), In s conniecion, e seller
bas inloemed e purchaser fal be s
e sole and absakile camer ol the sed
property incliding the sald flaee In this
connechion, the seller nas further infomed
the purchaser that the said proparly
reasunng 69 5q yis. was owned by him
yide POA dopuments dated 26,04 2005
emaculed by Shei Seurs in s favour,
=hin Saura) expired and after his death,
hie= 5on, Mr. Amit Rathi, eesculed a zals
daed dated O7.09.2018 in ks favour
i Mr Harish Rathi] in respact of the said
progarty measuing 10 5 vds. The s
Sala Deed & redgebensd g Document
Mo 13152, in Book Ma, 1, Volurme No
TTHE, panes B350, Thug, the seller, Mr
Harish Ralhl became the sele and
ahsolube cwmer of the sad propery
megauEing 79 5q, yis. The seder hag
Aan infamed the purchaszer that the said
floor i not morigaged anywhane and thera
is ra charge or dispuie or any litigation
panding regandng tha said floor.
Any person inchuding Bank's, Financial
Instilution’s. néfativa!s beaving any daim,
right. it of any interast ol aiy nabing
vihatsdeyer inle oF upan e alanesaid
flioar w5 hereby called upan o make the
ST KNy, ) wrfing, 'wiih documesntany
evicence, by Reqlsierad AD Posl, Inihe
undemsigned &l te address mentianed
Fezredm belowithin 07 days of publication
of this nolice and in the event of no
response having bean received o the
niatica, the tile of the sellar o tha said
ficar shal ba deemed to be clear of amy
charga or encumbranca of any natura
whatsoayer and any subsaquent daim
shall nod bind our clenlsPurchases, in
any manrar whalsoees,
Swati Pachnanda. Advocate
s Intellective Law ONices,
A-T4, Lower Ground Flaar,

Defence Colomy, Mew Delhl-110024
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In The Court Of Ms. Lovepreet
Kaur Swaich Judicial Magistrate 1sf
Class, Ludhiana

Kotak Mahindra Bank

Rekha Khare
CNR NO: PBLD03-005034-2021
COMA/ 1734//2021
Notice To: 1) Rekha Khare @

(Span

Vs.

CanFinH:trELhi

aiftrfrm, 2002 @ et ufea gfovfa fea (yad=) Fawmaelt 2002 @ A3

TEA W 7GR A T |
SN Name of school Tender cost| Tender Fee | EMD Amoun NIT No
Rs in Lakh | including GST| Rs. in lakh
1 | Kasturba Gandhi balika Vidyalaya, 345.82 11300.0U 0.92 1Js/1lender works/62 |
Roshnabad, Chinhat, Lucknow dated 05.02.2024
2 | Kkasturba Gandhi Balika Vidyalaya, 345.82 11500.00 6.92 [597Tender works/63 :
Mall, Lucknow dated 05.02.2024
3 | Kkasturba Gandhi balika Vidyalaya, 343.82 11s00.00 0.92 l1oU/1ender works/64 |
Mohanlalganj, Lucknow dated 05.02.2024
e l./-
(TIA FAR TET)
RESHT Javereh

gfe = grafcd &1 Jdiares Aftugo

wﬁﬁﬁﬁummuﬁﬂmaw

M3 & 9T ufed gR1—13 (12) & =Tia Ue wfdadl &1 YA &_d g9 a@mﬁ#ﬁw@%ﬁwm
TR P Aifed | aftfa il e wiftd @& 6o (%)ﬁ?ﬁ%arqtaﬂdpw
P NI 39 IR @ el # fdver @ W

Rekha Address- Resident Of Houss
No 1120 Near Satbhaniya Mandir
Deori Khurd Bilaspur

Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served ir
the ordnary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
this court on 13-03-2024 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence Given under my hand and the
seal of the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

8(6)

el Libel gl#qd IcllAcs
59—60, YR Tcl, ~Neld 91T IS, TARMSC, BRIGIEIE—121001
BIF : 0129—2436596, 2436527 HIEISCT : 7625079140
E-mail: faridabad@canfinhomes.com
CIN: L85110KA198PLC008699

:‘j}..ed.".'_-:_:\:tzll
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OTHT

EIGHBELSIGING

TR 31 FUfy, SfaroT: 15 WiT AT b

g HYf<T T R, Uf¥=d: HbI . 1193
JMIC Ludhiana =Td H9IR: [

2 & JQIMd o9 eR @ U dgd afoid srae wwafd, Rt Wifde deerr &4
i B fafics, wlicEre omar & Uiitiad IR gRT U fham i1 gt o
#fl A7 Swa va st FRT Swe &1 dR% @4 1 8 fotfAcs @1 07.02.2024

IS W) S W N AN U9 I YIRI SIS @l afell & forg fe=iia
14.03.2024 3! “SielY @ Sr@i 87, SielY @ i 2~ Jor "ot Y @ q'l 7 MR W
ST TG | RIS g ©. 28,00,000 / —

HBIE 5. 1192 &1 GURT BT 98 ORT faeur X unde @axT 5. 62 /3 /2
STATER Bicll=l, TSl BRIgmETs, ERATUIT 121005

AR: TR
9! & faga 99 vd 3 &4 e e fafics o1 e dewrse
(https://www.canfinhomes.com/SearchAuction.aspx) # Sueer &1 T8
2| 3T # 9RT oM & forg fois www.bankeauctionwizard.com <% |

T BIIGIETg

§RT |4 ATERYT BT 3R I TY H HoiaR(R) TAT TREX(RN) BT Fa1 &l 91

IHRAT R 5. 42,49,559 /— (BUA AT T S+ BWIR Uia |

(TUY T G ATH) TAT ERIER I
(BUY T g AT EOTR A1) BT |
Irdel HUfT &1 faavor

%.2,80,000 / —

- 07.02.2024 -/

&+ b4 8= fafics

NAGPUR MUNICIPAL CORPORATION

E-TENDER NOTICE (2nd CALL)

e uforfar @ (Uade) W, 2002 &

=g AN AIfeH S @1 off | O™ Ta TRl
TAGERT AW ST &I Td RfOrl d TRwexl ®I {9y w7 ¥ g1 < oIkl & &
A aftfa Wi &1 SWisd JRm @ 9R—13 (@) Td FEEl @ Suftge-8 @ RTia Y wfdadl & WA $Rd g
SETERERT gRT MEAT S+ wH g 3ifdbd fafr & oy forar T 8 | SuRSatel / SISt / dedbadtsl oI ear sifefam
o GRT 13 B STRT (8) B U@l B IR AHNA [HAT ST & 6 9 Suae @ & 3R 98 < BT YA
Rt uRewfecdl ®1 Jaa &1 of | gl O™l /TR & faRyd: iR T HERe o |F=Ia: g
R forar T B, o 39 WA A Y UBR &1 1% A e/ IaER §F @ fiRa
I P 4 9 W g w1 3ig Al Wl /FaeR 9 e st a1 <u I 9 qoaRia =t 8 o 6 R | | & 2
HHE Scoifad fbdT 14T 8, $ S| B8R |

PGP
fobar wmar © o 1.

Ha.
will
uq

Magpur Municipal Corporation proposes to develop an Educational Insftitute
and University (or Off Campus Centre of an Existing University) to offer
education from Nursery till Multidisciplinary Higher Courses. The site is
located at Mouza Wathoda, district Nagpur. The extent of the site is 18.35

invited for the Proposal from interested bidders in this field. The RFP
documents are available online on the Govt. of Maharashira website
(www.mahatenders.gov.in).

which will be given on lease for a period of 30 years for first term, which
be further extended for next two terms of 30 years each. Online bids are

it o

Event Description Date

08/02/2024 to 28/02/2024
till 5 p.m.

Availability of RFP Documents (onling)

.{Last Date of submission of writlen

20/02/2024 till 3 p.m.
gueries by prospective Bidders

RS/ ) ] AT Gl i Ted @
ey d9d gufral &1 fagavor a| B e sow
&1 T fafer SERIE]

C

3. |Pre-Bid Meeting

20/02/2024 at 4 p.m.

4. |RFP Online Submission Date

28/02/2024 till 5 p.m.

5.|Bid Security through online mode

Rs.2,10,00,000/- (Rupees

: Wlc H0 77, ST <0 89 bl HI, N | & | % 80361453 (Refundable) Twa Crore and Ten Lakh)
. o . .
Rz g & At | TR TG, sRudq ar, wRaA-s4.36 T . wfa o dvw Riz o A VS| +aw @ 6. |RFP Document Cost through online | Rs. 50,000/~ (Rupees Fifty
Rig | A<t e & T =egd: IXe— 18 Be et IS, IRFF-TFH, IW-—arR | < g @1l mode (Non-Refundable) Thousand only)
BT A&, IRVT—3 & ic | =| °
FON: A1 1S | SArGT G Rerd, Wiie [0 25, I 98I} prefiei, Aol [id-aXqy gedionet, | & | & | . 7,52,436.95 NMC reserves the night to alter, modify any clause of the Bidding Documents
AR O g o | T o 208, TEHI T S AR, S00—282005, YRA—56.20 i 141 wwfed § R TR including the Lease Agreement and also to annul the bidding process
o v &y | A R AR A A s mem & @ | Aeqdl: QRa- wiic 2, o g = @ without assigning any reason whatsoever,
IR9H— IRAT 5.48 W), deT U9 o, SwR— Wiie 50 24 BT 91T, 20— Wi | ® | © : : 2
: Executive Engineer (Project) =
0 26 T T _ Advt No : 879/PR Dt : 07/02/2024 NMC, Nagpur =
Te=TTa: 08.02.2024 qrigidd JAeDRI
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JAMNA AUTO INDUSTRIES LIMITED be eprntien dfs
(ﬂ CIN - L35911HR1965PLC004485 15. 41.'-TI=~II-I -fl“l..-i-u u1-=-| e i-_hﬂl_hﬂ]_i_l'iit F3.04.2024
|'- ke -'| Regd. Office: Jai Springs Road, Industrial Area, Yamuna Nagar - 135001, Haryana 18. ‘e"’jri’?-f_f""'“*“"' FE H g | sitibroadband crp@gmall.com
== == Phone & Fax: 01732-251810/11/14, E-mail: investor.relations@jaispring.com, Website: wwww.jaispring.com — % [FE H _— m
STATEMENT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED DECEMBER 31, 2023 ,:11 ,;B_,-J;:_;.m,._
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Particulars

Quarter ended

Nine Months ended

Year ended

Unaudited
31/12/2023

Unaudited
30/09/2023

Unaudited
31/12/2022

Unaudited
31/12/2023

Unaudited
31/12/2022

Audited
31/03/2023

Basic:
Diluted:

Total Income from operations

Net Profit/ (Loss) for the period

(before tax, exceptional items)

Net Profit/ (Loss) for the period before tax
(after exceptional items)

Net Profit/ (Loss) for the period after tax
(after exceptional items)

Total Comprehensive Income for the
period [Comprising Profit / (Loss) for the
period (after tax) and Other
Comprehensive Income (after tax)]
Equity Share Capital

Reserves (excluding Revaluation Reserve
Earnings Per Share (of Rs. 1/- each)

(not annualised) (In Rs.)

60,400.83
7,380.39
7,380.39

5,494.00

5,451.58
3,987.25

1.38
1.37

60,735.65
6,873.23
6,873.23

5,010.72

4,918.73
3,986.93

1.26
1.25

59,099.33
5,696.97
5,696.97

4,111.64

4,088.75
3,984.84

1.03
1.03

1,78,662.73
20,529.54] 15,865.51
20,529.54] 15,865.51

15,063.98

14,934.18
3,987.25

3.78
3.77

2.91

1,69,142.78

11,687.63

11,525.60
3,984.84

2.90

2,32,531.77
22,938.00
22,938.00

16,836.79

16,865.13
3,986.93
74,440.41

4.23
4.21

Notes:

1. The above consolidated financial results of Jamna Auto Industries Limited ('the parent Company') and its subsidiaries (together
referred as the Group) for the quarter and nine months ended December 31, 2023, have been reviewed by the Audit Committee and
approved by the Board of Directors in their respective meetings held on February 07, 2024.

2. Information of standalone Un-audited financial results in terms of the SEBI (Listing Obligation and Disclosure Requirements)
Regulations, 2015 is as under:

(Rs. in Lakhs)

Particulars

Quarter ended

Nine Months ended

Year ended

Unaudited
31/12/2023

Unaudited
30/09/2023

Unaudited
31/12/2022

Unaudited
31/12/2023

Unaudited
31/12/2022

Audited
31/03/2023

Profit before tax

Revenue from operations

Total Comprehensive income for the period

59,325.98
7,258.38
5,416.67

58,824.51
10,269.57
8,401.30

56,047.61
4,806.11
3,531.37

1,74,086.71
23,729.78

18,432.90| 10,609.61

1,62,649.58
14,418.33

2,23,182.95
21,280.80
15,794.81

. The above is an extract of the detailed format of Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI
(Listing Obligation and Disclosure Requirements) Regulations, 2015. The full format of the Financial Results are available on the
Stock Exchanges websites viz. www.bseindia.com and www.nseindia.com and website of the Company at
WWW.jaispring.com.

Date : February 07, 2024
Place : New Delhi

For Jamna Auto |

ndustries Ltd
P. S. Jauhar

Managing Director & CEO

DIN 00744518
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